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aress; conservation of critical  eco-
systemg ag Biosphere Reserves; and
stimulation of environmental aware.

ness and public participation n eco-
development aclivitieg,

Ocean Development during Sixh Plan

321. SHRI SHIVA CHANDRA JHA:
Will the PRTME MINISTER be plea-
sed to s ate:

ta) whether it is a fact that Goy-
ernment are considering a specific
plan for Oceap Development; spe-
cially during the Sixth Plan period;

(b} if so. what are the  details

thereof: ang

{¢) if the answey tg part (a) above
be in the negative, what are the rea.
sons therefor?

THE MINISTER OF STATE [N
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY. ELECTRONICS.
OCEAN DEVELOPMENT AND THE
DEPARTMENT OF NON ~CONYEN-
TIONAL ENERGY SOURCES IN THE
MINTSTRY OF ENERGY (SHRI
C. P. N. SINGH: (@) to (c) A de-
tailed profile regarding QOcvean Deve-
lopment is under preparation,

322 (Transferryg to the 12th Octo-
ber. 1982,

323, [Transferred to the 11t, Octo-
ber. 1982

Dowry deaths during 1981

324, SHRI SHRIKANT VERMA;
Will the Minister of ' HOME AF.
FAIRS be pleaseq to state:

(ay what is the number of dowry
deaths in the country in the year 1981;
and - - o - ,

(b) what are the steps taken by
Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
{8) The State Governments and Union

{ KAJYA SABHA ]

—————

to Questions- E?')G

Territory Administrations are res-
ponsible for enforcing law relating o
offences. No daa in regard to the
number of dowry deathg in the eoun-
try in the year 1981 jg compiled on
all Indis hasis as crime is a state sub-
ject. \

(b) Detailed instructions were issued
to all 8'ate Governments and Unijon
Territory Administration except
Jammu & Kashmur and  Sikkim on
the subject on 13th August 1982, A
copy of the instructions issued is laid
on the Table of the House, [See Ap-
pendix CXXIV. Annexure No. 19].

consumptlion of Iiicit

llq uor T

Deaths due to

325. SHR!I MURLIDHAR CHAND-
RAKANT BHANDARE: Will the Min.
ister of HOME AFFAIRS be plaased
to state: ! C

(a) what is the number of human
liveg lost and persons permanently
disabled due to consumption of ilieit
Hquor in the country during the year
1920-81 ang so far in 1982: and

(b) what effective measures have
been proposed to be taken to prevent
the production and consumption of
illicit liquor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR! NIHAR RANJAN LASKAR):
(a) and (b) No daty in regard to
the number of human lives lost and
persons permanently disableg due to
consumption of illicit liquor in the
country during the year 1980-81 and
so far in 1982 is compiled on all India
basis as crime is a State subject.
Liquer offenceg are regulated under
the Indian Penal Code, Excise and
Prohibition laws of the State Govern-
ments and Uniop Territory Adminis-
trations Production. mianufacture pos-
session, transport purchase and sale
of intoxicant liquor falls within .the
jurisdiction of the State Governments
and Union Territory Administrations
Measures to check the production, sale
etc. of spurious liguor are taken by
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